
                                    

Tezpur PS Case No-683 of 2022 
GR Case No-1223 of 2022 

U/S-379 of IPC  
 

O  R  D  E  R 
20.06.2022 

Ld. Advocate of accused persons, namely, Magbul Hussain, 

Nadim Hussain and Ajay Teli are present.   

Case diary as called earlier vide Order dated-13.06.2022 & 

16.06.2022 is received today.  

Heard learned counsels of both sides on the instant petition.  

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused person 

is innocent and no way connected with the alleged offence. The 

Ld. Counsels of the accused further submitted that they are 

falsely implicated in this case and in the event of his release on 

bail there is no chance of their absconding. Hence, prayed to 

allow the bail prayer of the accused person.  

Also perused the case diary. The prosecution story in brief is as 

follows that the complainant namely, Sri Mridul Sarmah lodged 

an ejahar before the Tezpur Police Station alleging that on 

07.06.2022, the accused persons, namely, Magbul Hussain and 

Nadim Hussain had stolen away iron Cattle Bridge from their 

Tezpur District Sports Association situated at Polo Field, Tezpur 

loaded in a E-Rickshaw. Hence, the case.    

From perusal of the case diary, it appears that investigation of 

this case is going on and yet to be completed. Further, from 

perusal of the case diary, sufficient incriminating materials have 

been found against the accused persons. From perusal of the 

case record the accused persons are the FIR named accused 

persons and the police personnel caught the accused persons in 

red handed with E-Rickshaw wherein the accused persons 

loaded the stolen articles. It also appears from the case record 

that the stolen Cattle Bridge recovered from the possession of 

the accused persons. Hence, at this stage, if the accused 

persons are released on bail, the whole process of investigation 

of this case will be hampered. So, under such circumstances,  
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considering the gravity of the offence charged against accused 

persons and the materials collected by the investigating officer, 

I find that this is not a case where the accused can be relied 

upon and enlarged on bail. Accordingly, the bail petition No-

690/2022 and Petition No-714/2022 filed on behalf of above-

named accused persons stands rejected.    

Return back the case diary to the I/O in seal cover. 

Accordingly, bail application is disposed.  

From the report submitted by the I.O SI(P) Rahul Gogoi of 

Tezpur PS, it is found that the petitioner, namely, Md. Rajab 

Uddin Ahmed, son of Ajijur Rahman of Jahaj Duba, Khanamukh 

under Tezpur PS is the registered owner of vehicle bearing 

Regd. No-AS-12/ER-1615 (E-Rickshaw) which was seized in 

connection with this case. It is further reported by the I.O 

concerned that the seized aforesaid vehicle is no longer required 

for the further investigation of this case. Photocopies of 

insurance policy and Tax invoice found enclosed with the report 

I/O submitted today wherein it is seen the petitioner, Md. Rajab 

Uddin Ahmed is the owner of said seized vehicle bearing Regd. 

No-AS-12/ER-1615 (E-Rickshaw).  

Considering all aspects and on getting ascertained as to the 

ownership of the said seized vehicle, the said vehicle is hereby 

directed to be given in zimma of its registered owner i.e. 

petitioner, namely, Md. Rajab Uddin Ahmed on execution of a 

bond of Rs.1,00,000/- (Rupees One Lakh) or up to the 

satisfaction of I.O concerned after proper verification of the 

identity of the petitioner and the proper documents of said 

seized vehicle. The petitioner is further directed to produce the 

aforesaid vehicle before the I/O or before Court as and when 

directed. The petitioner is also directed not to dispose of or sale 

the aforesaid vehicle in any manner and also not to change the 

size, nature and shape of the aforesaid vehicle given in zimma 

to him, during the trial of this case.  
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The petitioner shall further co-operate with the I/O during the 

investigation of this case.    

Accordingly, the zimma petition is disposed off. 

Inform all the concerned. 

        

          Sri N. Bhatta 
           Chief Judicial Magistrate 

                                           Sonitpur at Tezpur 


